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ᮧारंभ होने वाले वषᭅ से आगे तीन वषᲄ कᳱ अविध अथाᭅत 2015-16, 2016-17 और 2017-2018 के िलए एक पाᮢ पᳯरयोजना अथवा
᭭ कᳱम के ᱨप मᱶ अिधसूिचत करती ह ै। 

[सं. 224/2015/ फा. सं. वी-27015/3/2015 एस ओ (रा. स.)] 

म᭍ खन लाल मीना, उप सिचव(रा᭬ ᮝीय सिमित) 

NOTIFICATION 

New Delhi, the 10th November, 2015 

S.O. 3034(E).—Whereas by notification of the Government of India in the Ministry of Finance (Department
of Revenue) number S.O. 2366(E) dated 4.10.2012 issued under clause (b) of the Explanation to section 35AC of the
Income-tax Act, 1961 (43 of 1961), the Central Government had notified at serial number 5 “Vocational Training 
Centre” by “Bharti Mahila Mandal, Sou. Bharati Allavali Bedgire, S.No. 67/26, Behind Himgiri High School,
Vidyanagar, Pune-411032, Maharashtra”, as an eligible project or scheme, at the estimated cost of Rs. 4.77 crore for a 
period of three years ending with financial year 2014-15; 

And whereas the said project or scheme is likely to extend beyond 3 years;

And whereas the National Committee for Promotion of Social and Economic Welfare, being satisfied that the
said project or scheme is being executed properly, made a further recommendation under sub-rule (5) of rule 11M of the 
Income-tax Rules, 1962 for extending the said project or scheme for a further period of three years.

Now, therefore, the Central Government, in exercise of the powers conferred by sub-section (1) read with 
clause (b) of the Explanation to Section 35AC of the Income-tax Act, 1961 (43 of 1961), hereby notifies the scheme or 
project “Vocational Training Centre”, which is being carried out by “Bharti Mahila Mandal, Sou. Bharati Allavali 
Bedgire, S.No. 67/26, Behind Himgiri High School, Vidyanagar, Pune-411032”, without any change in the approved 
cost of Rs 4.77 crore, for a further period of three years commencing with financial year 2015-16 i.e 2015-16, 2016-17 
& 2017-18. 

[No. 224/2015 / F.No.V. 27015/3/2015-SO (NAT.COM)] 

MAKKHAN LAL MEENA, Dy. Secy. (National Committee) 

अिधसचूना 

नई ᳰद᭨ ली, 10 नव᭥ बर, 2015 

       का. आ. 3035(अ).— जबᳰक आयकर अिधिनयम, 1961 (1961 का 43) कᳱ धारा 35 क ग के ᭭ प᭬ टीकरण के ख᭛ ड (ख) के साथ 
पᳯठत पᳯठत उप धारा (1) के अतंगᭅत जारी कᳱ गयी भारत सरकार, िव᭜ त मंᮢालय (राज᭭ व िवभाग) कᳱ ᳰदनांक 19.03.2004 कᳱ 
अिधसूचना सं. का. आ. 373 (अ) ᳇ारा के᭠ ᮤ  सरकार ने ‘‘इ᭥ पे᭍ ट इंिडया फाउंडेशन, एनएचएवीए हाऊस,पहला तल, 65, महᳶष कारवे 
रोड, मरीन लाई᭠स, मु᭥ बई- 400002’’ ᳇ारा ‘‘लाईफ लाईन ए᭍ सᮧेस’ (चलता- ᳰफरता अ᭭ पताल) को चलाना’’ कᳱ पᳯरयोजना को 
िव᭜ तीय वषᭅ 2003-2004 से ᮧारंभ होने वाली तीन वषᲄ कᳱ अविध के िलए एक पाᮢ पᳯरयोजना अथवा ᭭ कᳱम के ᱨप मᱶ ᮓम सं. 1 पर 
िवᳶनᳰद᭬ ट ᳰकया था; िजसे आगे ᳰदनांक 26.10.2006 कᳱ अिधसूचना सं. का. आ. 1823 (अ) ᳇ारा िवᱫीय वषᭅ 2006-2007 से ᮧारंभ 
होने वाली तीन वषᲄ कᳱ अविध के िलए और आगे बढ़ा ᳰदया गया था; िजसे आगे ᳰदनांक 06.08.2009 कᳱ अिधसूचना सं.  का. आ. 

2055 (अ) ᳇ारा िव᭜ तीय वषᭅ 2009-2010 से ᮧारंभ होने वाली तीन वषᲄ कᳱ अविध के िलए और आगे बढ़ा ᳰदया गया था; और िजसे 
आगे ᳰदनांक 12.03.2013 कᳱ अिधसूचना सं. का. आ. 670 (अ) ᳇ारा िव᭜ तीय वषᭅ 2014-2015 को समा᭡ त होने वाली तीन वषᲄ कᳱ 
अविध के िलए और आगे बढ़ा ᳰदया गया था; 

और जबᳰक ᳰदनांक 12.03.2013 कᳱ अिधसूचना सं. का. आ. 670 (अ) ᳇ारा अनुमािनत लागत को 119.19 लाख ᱧपये कᳱ 
कापᭅस िनिध सिहत 351.02 लाख ᱧपये से बढा़कर 219.19 लाख ᱧपये कᳱ कापᭅस िनिध सिहत 901.02 लाख ᱧपये कर ᳰदया गया था;  

और जबᳰक उ᭍ त पᳯरयोजना अथवा ᭭ कᳱम के बारह वषᲄ से अिधक चलने कᳱ संभावना है; 

और जबᳰक पᳯरयोजना लागत के 219.19 लाख ᱨपये कᳱ कापᭅस िनिध सिहत 901.02   लाख ᱨपये से बढ़ाकर 319.19 
लाख ᱧपये कᳱ कापᭅस िनिध सिहत 2398.32 लाख ᱧपये होने कᳱ संभावना ह;ै 

और जबᳰक सामािजक और आᳶथक क᭨ याण कᳱ अिभवृि᳍ के िलए रा᭬ ᮝीय सिमित का यह समाधान हो जाने पर ᳰक उ᭍ त 
पᳯरयोजना अथवा ᭭ कᳱम उपयु᭍ त ᱨप से िन᭬ पाᳰदत कᳱ जा रही है, इस सिमित ने आयकर िनयमावली, 1962 के िनयम 11 ड के उप 
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िनयम (5) के अंतगᭅत उ᭍ त पᳯरयोजना अथवा ᭭ कᳱम को आगे तीन वषᲄ कᳱ अविध के िलए बढ़ाने और पᳯरयोजना लागत को 219.19 
लाख ᱨपये कᳱ कापᭅस िनिध सिहत 901.02 लाख ᱨपये से 319.19 लाख ᱧपये कᳱ कापᭅस िनिध सिहत 2398.32 लाख ᱧपये तक 
संशोिधत करने कᳱ िसफाᳯरश कᳱ ह;ै  

 इसिलए, अब, के᭠ ᮤ  सरकार, आयकर अिधिनयम, 1961(1961 का 43) कᳱ धारा 35 क ग के ᭭ प᭬ टीकरण के खंड (ख) के साथ 
पᳯठत उपधारा (1) ᳇ारा ᮧद᭜ त शि᭍ तयᲂ का ᮧयोग करते ᱟए, एतद᳇ारा, (क) ‘‘इ᭥ पे᭍ ट इंिडया फाउंडेशन, एनएचएवीए हाऊस,पहला 

तल, 65, महᳶष कारवे रोड, मरीन लाई᭠स, मु᭥ बई- 400002’’  ᳇ाराचलाई जा रही ‘‘लाईफ लाईन ए᭍ सᮧेस’ (चलता-ᳰफरता अ᭭ पताल) 
को चलाना’’ कᳱ पᳯरयोजना को िव᭜ तीय वषᭅ 2015-16 से ᮧार᭥ भ होने वाले वषᭅ से आगे तीन वषᲄ कᳱ अविध अथाᭅत 2015-16, 2016-
17 एवं 2017-18 के िलए एक पाᮢ पᳯरयोजना अथवा ᭭ कᳱम के ᱨप मᱶ अिधसूिचत करती ह ैतथा; 

 [(ख)  उ᭍ त अिधसूचना सं.  का. आ. 373(अ) ᳰदनांक 19.03.2004 मᱶ िन᭥ निलिखत ᮧभाव हतेु संशोधन करती ह,ै नामत: - 

 उ᭍ त अिधसूचना कᳱ सारणी मᱶ ᮓम सं. 1 के कॉलम (4) मᱶ, जोᳰक आयकर अिधिनयम, 1961 कᳱ धारा 35 क ग के अ᭠ तगᭅत 
कटौती के ᱨप मᱶ अनुम᭜ य लागत कᳱ अिधकतम रािश से संबंिधत है, मᱶ ’219.19 लाख ᱧपये कᳱ कापᭅस िनिध सिहत 901.02 लाख ᱧपये’ 

अᭃरᲂ, आंकड़ᲂ और श᭣ दᲂ के ᭭ थान पर ‘319.19 लाख ᱧपये’ कᳱ कापᭅस िनिध सिहत 2398.32 लाख ᱧपये’ अᭃर, आंकड़े और श᭣ द 
ᮧित᭭ थािपत ᳰकए जाएंगे ।  

[सं. 225/2015/ फा. सं. वी-27015/3/2015 एस ओ (रा. स.)] 

म᭍ खन लाल मीना, उप सिचव (रा᭬ ᮝीय सिमित) 

NOTIFICATION 

New Delhi, the 10th November, 2015 

S.O. 3035(E).—Whereas by notification of the Government of India in the Ministry of Finance (Department 
of Revenue), number S.O.373(E) dated the 19th March, 2004, issued under sub-section (1) read with clause (b) of the 
Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central Government had specified at serial 
number 1, “Running of “Lifeline Express” (the hospital on wheels)” by “Impact India Foundation, NHAVA House, Ist 
Floor, 65, Maharshi Karve Road, Marine Lines, Mumbai – 400002”, as an eligible project or scheme for a period of 
three years beginning with financial year 2003-2004, which was extended further vide notification number S.O.1823(E) 
dated the 26th October, 2006 for a period of three years beginning with financial year 2006-2007,  which was extended 
further vide notification number S.O. 2055(E) dated 6th August, 2009  for a period of three years beginning with 
financial year 2009-10 and which was further extended vide S.O. No.670(E) dated 12.3.2013 for a period of three years 
ending with financial year 2014-15; 

And whereas by notification number S.O. 670(E) dated 12.3.2013 the estimated cost was enhanced from 
351.02 lakh including a corpus fund of Rs.119.19 lakh to Rs. 901.02 lakh including a corpus fund of Rs. 219.19 lakh; 

And whereas  the said project or scheme is likely to extend beyond twelve years; 

And whereas the project cost is likely to enhance from Rs. 901.02 lakh including a corpus fund of Rs. 219.19 
lakh to Rs. 2398.32 lakh including a corpus of Rs.319.19 lakh; 

  And whereas the National Committee for Promotion of Social and Economic Welfare, being satisfied that the 
said project or scheme is  being executed properly, made a further recommendation under sub-rule (5) of rule 11M of 
the Income-tax Rules, 1962 for extending the said project or scheme for a further period of three years and amending 
the project cost from Rs. 901.02 lakh including a corpus fund of Rs. 219.19 lakh to Rs. 2398.32 lakh including a corpus 
of Rs.319.19 lakh; 

Now, therefore, the Central Government, in exercise of the powers conferred by sub-  section (1) read with 
clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961),  (a) hereby notifies the scheme 
or project “Running of “Lifeline Express” (the hospital on wheels)”, which is being carried out by “Impact India 
Foundation, NHAVA House, Ist Floor, 65, Maharshi Karve Road, Marine Lines, Mumbai – 400002”, as an eligible 
project or scheme for a further period of three years commencing with the financial year 2015-16 i.e 2015-16, 2016-17 
& 2017-18 and; 

(b) further amends the said notification number S.O. 373(E) dated the 19th March, 2004,  to the following effect, 
namely:- 

  In the said notification, in the Table against serial number 1, in column (4), relating to maximum amount of 
cost to be allowed as deduction under section of 35AC of Income Tax Act, 1961 for the letters, figures and word “Rs. 




